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West Bengal Act XXXM of 19501 

THE W T  BENGAL COLLECTIVE FINES 
ACT, 1950. 

[Is! Novetwber. 1950.1 

An Act to provide for !he inipositiorr of collectivejitres. 

Wmws it is cxpedicnt to provide for the imposition of colIectivc 
iincs in conncclion with acts prcjudicially affecting the mainlenancc of 

public order; ' 

It i s  hereby enacted as fallows:- 

1. (1) This Act may be called (Ilz Wcst Bcngal Collcctive Fines shon lillc 

Act, 1950. 
and 
comrnenx- 
menr. 

Wwt Bcn. (2) It shall came into force imrnediatcly on Lhc WcstBcngal Collective 
Ord. 1950. "11 Fines Ordinance, 1950, ceasing to operate. 

2. ( 1 )  If  i t  appears 10 the S b ~ e  Govcmmcn~ h a i  hc inhabitants of Impsirion 
or collcc~ivc 

any area are concerned in or abetting h e  commission of acts prejudicially line on 
aFIecdng the maintenance of public order (which expression "public inhabitants 

order" shall, without prejudice to h e  generality of its meaning, include 
orma. 

public safety and communal harmony) orarc harbouringpersonsconccmcd 

in the commission of such acts, or are failing to render all h e  xsisbnce in 
their powcr to discover or apprehend such persons, or are suppressing 

material evidence of the commission of such acts, the Slate Govcrnmcnt 

may, by notificauon in h e  Oficial Gazerre, impose acollective fine on thc 

inhabitants of hat m a .  

. (2) The State Govemmenl or any officer empowered in this behalf by 

h e  Statc Govcrnmcnt may. by general or special order, =exempt any 

person orclass or section of such inhabitants From liability lo pay the whole 

or any part of the finc apporrioncd ro Ihem. 

(3) ThcCommissioner oCPoIicein Calcutta and the Dislric~Magistrate 

elsewhere after suchenqujr as he may decm ncccssary by himsclf or some 

ohcr orficer deputed for h e  purpose, shall apponion such fine amongst h e  
inhabilants who are IiabIc collectively to pay ir and such apporlionment . . 

shall be made according to h e  judgment df (he Commissioner of Police, 

Calcut~a, or the Distict Magistalc, as'lhc case may be, of the respcclivc 

means of such inhabihnk. 

'For Sta~crncnr ol0bjccts and Rwons. see the Cakiitta Gazese. Extraordinnr).. dated 

h e  22nd Scprcmber. 1 950. PI. IV, page 1267: for proceedings of lhe Wcsr Bengal Lcgblalive 
Assembly.seerhePmceedingsof thcrncctingof~hcWcs~ Bengal Legislnrive Assembly. held 
on the 5th Oclober, 1950. 

?For no~ificarion rclxing 10 dclegaiion of  p o w e s  ro thc Commissioner o f  Policc, 
Chlcurt4 md to h e  Dktricl Magisrnrc o r w h  Jislrict to excmpl fines imposed under sub- 
seclion ( I )  olsmion 2.re.e nolilication No. 333P-1 IF-2/50, darcd 15.1.51, published in rhc 
Colcvrfa Gazerre of 195 1. Pm 1, page 129. 
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[West Ben. Act XXXIX of 1950.1 

(4) ?he portion ofsuch finc payable by any person may bcrccovrrrd- 

(a) in the manner provided by the Code of Criminal Procedure, Act v or 
1 898. for the recovery of fines imposed by n Court: 18911. 

Provided thar the Stale Government may, in licu of the 

rulcs referred lo in sub-secrion (2) of section 386 of  lhc Code 

of Criminal Procedure, 1898. makc' rulcs undcr -this Act 

regulating the manncr in which wmanls undcr clause (a) of 

sub-section ( 1 )  of ~ h c  said scction or r hc said Code are to be 

execuled, and for thc summary dctcrmination of any claims 

madc by any pcrson athcrthan thc pcrson liable to pay [he finc 

in rcspccl of any propcrly allached in execution of thc 

warrant: or 

(h) as mcars O F  land rcvcnuc. 

~plarrariotr.--For the purposes of this seclion- 

(a) [he expression "Calcuila" means the town of Cnlcur~a as 

defined in secrion 3 of the Calcutla Policc ACI, I 866, ~ogerher Bcn. Act 1V 

wilh the suburbs oiCalcu[ta u defined by ndfication-under " 

sec~ion I of thc Calculta Suburban police Acl. 1866; Bcn. Act 11 
o t  1866. 

(b) [he expression "inhabihnk of an area" includes pcrsons who 

lhemselves or by [heir agents or servanls occupy or hold land 

or other immovable property within sucharca, and landlords 
who thcmsclvcs or by lhcir agcnts or servants collecl rents 

From holders oroccupiersof land in sucharea, notwihstanding 

that they do nor aciual l y reside herein. 

Bar ro lcgd 
procccdings, 

3. No suit, prosecution or olhcr lcgal procccdings whatsoever shall 

lic against any person for or in  respec1 of any~hing which is in good hi th  

donc or intcndcd ro be done under [his Act. 

Power lo 
make rulcs. 

4. Thc State Government may make rules for carrying out rhc 

purposes of llus ACI. 

Savings. 5. Any finc imposcd, any apporBonmcnL madc, any aclion taken or 
anything whatsoever done undcr thc Wcsl Bcngal Colleclive Fines Wed Bm. 

Ord. XI11 o f  : ., 
Ordinance, 1950, shall on the said Ordinanceceasing lo operate bedecmcd 1950, . . 

to have bccn imposed, madc, takcn or done undcr this ACI, as il this Acl 

had commcnccd on thc 14th day or Seprember, 1950. 
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